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:card Shri S.K.$Wain, learned counsel 

f 	 p1icant and 3hri 	 lrncd 
appearing 

Stnd.irg CounseiLfor thc RiIiwiys on whom 

copy of the •D.A, has already been served). 

4.licn 	uihind Coira £3aral 

hr 	Lhcd his 1s L prcmturcJy or I . I1 . 2003 

;.hile serving as TyKhalasi at 3alugaon under 

the administrative control of D.P.HØ of 

Khurda • Divi . 	The 
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pci 	:iow) having not been paV 

rl yet, she has moved this O.A. un.cr 	tifl l 

of 	he A.T.\Ct, 1985, for rethaI ..:f het 

1iev&ncc;s 

ic.ininal benefits/pension being not 

i boun;y, he Respondents are under obligation 

to pay the same xpeditious1y. in the said 

premises, without wasting any time, this J.A. 

is disposed of with direction to Respondents 

to treat copy of this O.A.NO.1256/03 as a 

rcpresentatiofl made by the applicant to them 

and the Respondents, necessarily, are required 

to pass a consequential order (by granting 

the terxninal benefits in favour of the 

applicant) as due and admissible under the 

xules withifl a period of 60 days from the 

te of receipt of copies of this order. 

it is further directed that the Respondents 

should ãepute Welfare inspec tor to the 

1jcant in order to obtain necetsary 

.ocumentations as required for early disbursemen 

of terirl benefits in favour of the applicant, 

send copies of this order along with 

jfthe DmA. to Respondents and free 

c opie s of the order be handed over to the 

arned counsel of b'ot.h the sides. 


